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Beasy hum, Mombers rose—

My, Speaker: No, no. So many hon.
Members vannot get up and start
speaking.
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Mz, Speaker: It is only a persomal

explanation. He wanted to correct

thimself. It cannot be a point of die-
cussion now,
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Mr. Speaker: Everybody who bas
given a prastav wants to raise it here.
That is net possible, There are 50—
100 prastavs. Is it suggested that
they can all rise now and start spesk-
ing on them?
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Mr. Speaker: Let him wait, It will
g0 in the routine way from the office,
The office will writeé to him whether
it has been accepted or not. It is
the duty of the office to do that. I
expect them to write to every hon.
Member who has given notice of any
matter, There is no doubt about
that.
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Mr, Speaker: If you have any com-
plaint that the office has mot worked
properly, please write to me. The
Secretary and myselt will look into it.
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FOOD CORPORATIONS (AMEND-
MENT) Blids

The Minister of Food and Agricul-
ture (Shrj Jagiivan Ram): 1 beg 40
move for leave to iniroduce a Bill 3o
amend the Food Corporations
1984 and fo declare the Central Gobv-
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